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mot desirable for the Government lo
-allow more time to the U.P.I to pay
+off their dues, since only some Rs. 2
lakhs were due to the Posts & Tele-
graphs Department, which is not a big
amount, and could they not have
.allowed the U.PI to continue for
.another six months or a year?

Dr. B. V. KESKAR: I do not agree
with that presumption. This question
‘was examined very thoroughly and
we have had an enquiry made by
~chartered accountants and competent
»officials. But the indebtedness of the
United Press of India was so heavy,
especially the control of commercial
iinterests  over the working of the
-agency had become so mucn that we
were not sure that it cor’'q tunction
;as a bona fide news agency any longer.

SHrr BHUPESH GUPTA: Sir, only
one question, a very constructive one.
"Having regard to what the Prime
Minister just now said and also in
view of the recommendations of the
"Press Commission, may I know
whether the Government—that may
"be a suggestion for action—is consider-
ing the advisability of associating
Members of Parliament from either
side and others to discuss how quick-
Iy we can get a second news agency
-in operation?

Dr. B. V. KESKAR: If Mr. Gupta
and his friends suggest a scheme 1
am prepared to consider it sympathe-
‘tically.

Mr. CHAIRMAN: The
are over.
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“WRITTEN ANSWERS TO QUES-
TIONS

InprA’S HELP TO BHUTAN FOR HER
DEVELOPMENT ACTIVITIES

. %246. SHrT M. VALIULLA: Will the
Prive MINISTER be pleased to state:

(a) whether Government propaose
to help Bhutan in her development
-activities; and
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SErt AMOLAKH CHAND: Was it |
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(b) if sq, in what manner?

Tae DEPUTY MINISTER or
EXTERNAL AFFAIRS (SHRIMATT
Lagsamr MenoN): (a) Yes. Bhutan
has been generally assured that,
should she so desire, India would be
glad to help financially as well as in
personnel for the fulfilment of her
development plans.

(b) The manner and extent of such
aid will depend on the nature of the
request that may be received from
the Government of Bhutan.

FoOREIGN AID TO DEVELOP IRON ORE
RESOURCES, TRANSPORT AND PORT

FACILITIES
*254, Surt M. VALIULLA: Will
the Minister of COMMERCE AND

INpUsTRY be pleased to state:

(a) whether it is a fact that Gov-
ernment are seeking foreign help to
develop iron ore resources, transport
and port facilities; and

(b) if so, which are the countries
which have been approached and
what are the terms under which India
would seek help?

Tue MINISTBR or COMMERCE
(Surt N. Kanungo): (a) Offers of
collaboration for the development of
mineral and transport resources so
that larger quantities of Indian iron
ore may be supplied to foreign
countries, are being considered on
merits.

(b) Discussions are in progress

with TItalian and German  steel
concerns.
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T[AucTiON OF EVACUEE PROPERTY
occuprIED By MusLiMs

93. Surt NAWAB SINGH CHAU-
HAN: Will the Minister of REHABILI-
TATION AND MINORITY AFFAIRS be
pleased to state:

(a) whether it is a fact that the
acquired evacuee property in Delhi
and at other places, which has either
been allotted to the local Muslims or
is in their possession is not being put
to auction and if so, what is the
reason therefor; *

(b) whether Government are giving
any facilities to those Muslims who
possess them for the purchase of such
properties and if so, what are those
facilities; and

(c¢) whether besides Muslims other
persons are also given similar
facilities to purchase the evacuee
properties; and if not, why not?]
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+[Tue DEPUTY MINISTER oF
REHABILITATION (Ssrx P. S.
NaskaR): (a) Acquired evacuee-

property in Delhi consists of property
abandoned by Muslims who left the
country at the time of partition. In
the year 1947 when there were
disturbances in Delhi, many Muslims
who were living in outlying parts of
the town and in mixed mohallas, fled’
to the predominantly Muslim'

mohallas for safety. In many cases,.

! these Muslims lost their property and

, +[ 1English translation.
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house-hold goods. They have been
living since 1947 in these predomi-

nantly Muslim
ment considers that if the evacuee
property in the occupation of these
Muslims, whose economic position is
generally poor, is thrown open to
sale by auction, it is likely that their
present Muslim occupiers will be up-
rooted for the second time., In the
interest of giving a sense of security
to the minority community in Delhi,
the Government decided that the
Muslim occupants of evacuee property
in the predominantly Muslim areas of
Delhi should be permitted to pur-
chase the houses in their occupation
at the reserve price.,

(b) Yes. The Government proposes
to allow the occupants in predomi-
nantly Muslim mochallas in Delhi to
buy the properties in their occupation
and where they are unable to pay
the price in a lump sum, they would
be permitted to do so in suitable
instalments.

(c) The position of Muslims living
in predominantly Muslim areas in
Delhi is peculiar and it is not
intended to give these facilities
either to Muslims in Delhi who are
not living in predominantly Muslim
areas or to Muslims outside Delhi, or
to members of other communities.]
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TLEFFORTS TO PROMOTE EXPORT OF
Knapr

94, SHri NAWAB SINGH CHAU-
HAN: Will the Minister of Com-
MERCE AND INDUSTRY be pleased to
state:

(a) what efforts have been made by
Government to promote export of
Khadi and what success has so far
been achieved; and

(b) what are the varieties of Khadi
proposed to be exported?]
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t{Tre MINISTER or COMMERCE
AND INDUSTRY (SHRI LAL BAHADUR):
(a) and (b). The Khadi and Village
Industries Commission agreed to
extend its cooperation to the Indian
Handicrafts Development Corporation
(Private) Ltd., in its efforts to export
Khadi to foreign countries. It is too
early yet to say what varieties of
Khadi will be found suitable for the
export market.]

ExporT or Coconapa CoTToN

95. Surt M. VALIULLA: Will the
Minister of CoMMERCE AND INDUSTRY
be pleased to state:

(a) whether it is a fact that the
ban on the export of Coconada cotton
has been withdrawn; and

(b) if so, what are the reasons for
its withdrawal and what will be its
effect on the exports of that ecommo-
dity?

+{ JEnglish translation.



